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1.A.No.427 of 2019 in
C.P.(IB)No0.92/BB/2018

ORDER

. 1.A.No.427 of 2019 in C.P.(IB)No0.92/BB/2018 is filed by Ms. Medha Kulkarni
(hereinafter referred to as ‘Applicant/IRP’) U/s 22(3)(b) & Section 21(6A) of the
IBC, 2016 and, under Regulation 16A of IBBI (Insolvency Resolution
Process for Corporate Persons) Regulations 2016, by inter alia seeking to
appoint Mr. Shankar B. Iyer as Resolution Professional; and to appoint
Mr. Vishwanathan Sankaran as Authorized Representative for class
Homebuyers.

. Heard Ms. Medha Kulkarni, learned IRP. We have carefully perused the pleadings
of the party and extant provisions of the Code.

. In pursuant to initiation of CIRP by the Adjudicating Authority dated 27.06.2019,
the first CoC meeting was conducted on 26.07.2019 at Hotel Kanishka,
Gandhinagar, Bangalore wherein Mr. Vishwanathan Sankaran as Authorized
Representative for class Homebuyers and Mr. Shankar B. Iyer as Resolution
professional were proposed and accepted with requisite majority by the CoC. Mr.
Shankar B. Iyer has also filed written consent on 28.07.2019 in FORM AA by
declaring that he is not subject to any disciplinary proceedings initiated by the
Board or the Insolvency Professional Agency and he is qualified to be appointed
as Resolution Professional.

. The above Resolution dated 26.07.2019 to appoint Mr. Shankar B. Iyer as
Resolution Professional and also Mr. Vishwanathan Sankaran as Authorized
Representative for class Homebuyers was approved with requisite majority as per
the extant provisions of Code. Therefore, we are convinced that the Application
deserves to be allowed by replacing the existing IRP with that of said Mr. Shankar
B. Iyer.

. Hence, .A.N0.427 of 2019 in C.P.(IB)No0.92/BB/2018 is disposed of by appointing
Mr. Shankar B. Iyer as Resolution Professional and Mr. Vishwanathan Sankaran

as Authorized Representative for class Homebuyers. No order as to costs.
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